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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
HONEY BUILDERS LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor HONEY BUILDERS LIMITED
2. Date of incorporation of corporate |15/11/2001
debtor

3. Authority under which corporate [Registrar of Companies- ROC Delhi
debtor is incorporated / registered
4 Corporate Identity No. ~Limited|U45203DL2001PLC113154
corpocaie denins

5, Address of the registered office |Regd. Office as per MCA Master data: D-109, Pocket
and principal office (if any) of|D, Mayur Vihar, Phase Il, East Delhi, Delhi, India,
corporate debtor 110091

Other Office as per NCLT order: 224, Second Floor,
Somdatt Chamber 9, Bhikaji Cama Place, New Delhi

110066
6. Insolvency commencementdate in |18 March 2025 (Copy of order received on 26 May
respect of corporate debtor 2025)
1 Estimated date of closure of|14 September 2025 (180" day calculated from
insolvency resolution process insolvency commencement date i.e. from 18 March
2025)

8. Name and registration number of |Name: Sapan Mohan Garg

the insolvency professional acting [IBBI Reg. No.:

as interim resolution professional |IBBI/IPA-002/IP-N00315/2017-2018/10903

9. Address and e-mail of the interim |Address: D-54, First Floor, Defence Colony, New Delhi
resolution  professional,  as|110024

registered with the Board Email: sapan10@yahoo.com

10.  |Address and e-mail to be used for |Address: C- 621, 6 Floor, Tower C, IThum, Plot No.
correspondence with the interim |A-40, Sector 62, Noida, UP — 201301

resolution professional Email id: cirp.honeybuilders@gmail.com

11, |Last date for submission of claims |09 June 2025 (14 days calculated from 26 May 2025)
12.  |Classes of creditors, if any, under |Not Applicable

clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13.  |Names of Insolvency [Not Applicable
Professionals identified to act as
Authorised  Representative  of
creditors in a class (Three names
for each class)

14. |(a) RelevantForms and Web link: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized | Physical Address: Not Applicable
representatives are available at:
Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-Il has ordered
the commencement of a corporate insolvency resolution process of the HONEY BUILDERS
LIMITED on 18 March 2025 (A copy of order has been received vide email on 26 May 2025).

The creditors of HONEY BUILDERS LIMITED, are hereby called upon to submit their claims with
proof on or before 09 June 2025 (514 days from 26 May 2025) to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13to actas authorised representative of the class [specify class]in Form CA.—NotApplicable
Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Sapan Mohan Garg

Interim Resolution Professional

In the matter of Honey Builders Limited

IBBI Regn. No.: IBBI/IPA/-002/IP-N00315/2017-18/10903
Registered Address and email id with IBBI

D-54, 1st Floor, Defence Colony, New Delhi - 110024
Email Id: sapan10@yahoo.com;

AFA valid up to 31-Dec-2025

Address and e-mail to be used for correspondence: C- 621, 6th Floor,
Date: 27 May 2025 Tower C, IThum, Plot No. A-40, Sector 62, Noida, UP - 201301

Place: New Delhi Email id: cirp.noneybuilders@gmail.com

https://mail.google.com/mail/u/3/#inbox/QgrcJHrnwgfVPXtpqvwDMKLTkngszDhFVXL?projector=1&messagePartld=0.1
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B L) JIvAN SMALL FINANCE BANK

Regional Office:- GMTT Building
Plot No. D-7, Sector-3 Noida (UP)
Branches at: Dausa (Rajasthan)

WITHDRAWAL

E-AUCTION/ SALE NOTICE

This has reference to the E-Auction Sale
Notice published on 22.04.2025 in Financial
Express & Jansatta, E-Auction scheduled
on 28.05.2025. In this regard, the Bank has
WITHDRAWN the auction sale of Plot No. L-
632, Khasra No. 2088, Shikshak Colony,
Gupteshwar Road, Dausa, Rajasthan in
Account of Mamlesh Kanwar W/o Dashrath
Singh Rajput & Dashrath Singh Rajput S/o
Sedu Singh Rajput. The public in general is
informed accordingly.

The terms & conditions for the rest properties
willremain the same as earlier.

Date: 28.05.2025

Place: Noida Authorised Officer

{ T BWIERTT ORT ITERH) 0VL of India Undertaking)
ICVEE AR B L m o cponsored by: Punjab Mational Bank
REGIONAL OFFICE: GURGAON
Pargati Bhawan, Plot No. 36P, Sector-44, Gurgaon- 122002
ADVERTISEMENT FOR NEW PREMISES

Sarva Haryana Gramin Bank inviles proposal for new premise on LeasaiRent for is Branch.
Interested person{s)pariyies} having swiable commerciad placeipremises may submit iheir
proposal with full detaits with copy of technical and financial bd in separate arvelope after that
keap both in thind envelope marked as "Proposal for Bank Premizes" fo the Regional
Office, Gurgaon. Al proposals must reach fo the Reponal Office, Gurgaon by 05.00 PM on
or before 11.06.2025. Bank resenes its Aght 1o reject any or all the proposals without cling
any raason. Corrections/Corrigandum, ifary, will be placed on Bank webdsite onfy.

Sarva Haryana Gramin Bank

Sl |Marme District | Required Area Proposal to be sent to
Mo |of Place in 5q. Ft. Regional Office
1. |Hayatpur | Gurgaon | 800-1200 5g.Ft. (+-5%) | The Regional Manager,

Sarva Haryana Gramin Bank, Regional Office; Gurgaon, Plot No. 36F Secior 44,
Insttutional Ares, Gurgaon-122002, Mobile: 97113-9000€, 30112-77810

REGIONAL MANAGER

PHYSICAL POSSESSION NOTICE

1CcICI Bank

of receipt of the said Notice.

Branch Office: (CICI Bank Limited Shal Tower Plot Ne-23, Mew Rohtak Bood
Karol Bagh New Delhi- 110005

The Authorised ICICI Bank Officer under the Securitisotion, Reconstruction of Finoncial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13{12)
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demaond Notices to the
barrower(s) mentioned below, to repay the amount mentioned in the Motice within 60 days from the date

Having failed to repay the amount,
undersigned has taken possession of the property described below, by exercising powers conferred on
himfer under Section 13(4) of the said Act read with Bule 8 of the said rules on the below-mentioned dates.
The borrower in particular and the public in general are hereby cautioned not to deal with the property. Any

the Notice is issued to the borrower and the public in general that the

NORTHERN RAILWAY

Corrigendum
Reference: MIT published on date:
14.05.2025
Motice of e-Auchion for leasing of parced
gpace of B1 SLR compartments in LHB
trains from wanous siaficns owver Dealhd
Ciwision which s schaduled o be held {al
IREPS portal) durng 22052025 1o
11.06.2025 which was published In
varous English & Hindi newspapers on
14.05.2025 is hereby withdrawn (dus o
adminisirative reasons). 15B0/2025

SERVING CUSTOMERS WITH A SMILE

UMMEED HOUSING FINANCE PVT. LTD
Registered office at : Unit 2009-14, 20th Floor, Tower — 2, Magnum

>

EX Global Park Golf Course Extension Road, Sect-58, Gurugram
o (Haryana)-122002
CIN: U64990HR2016PTC057984

LM

APPENDIX IV [See rule 8(1)] POSSESSION NOTICE

Summons For Publication
Summons For Settlement of Isues (0.5.rr.1,5.)
Before the Commercial Court at Kasna,
Court No. 1, Gautam Budh Nagar
Misc. Civil Case No. 187/2023
0S No. 698 of 2019

Canara Bank, 25-26, IlI-N, Nehru Place, Ambedkar
Road, Ghaziabad.

...... PLAINTIFF Bank

VERSUS
1. Shri Arun Garg S/o Shri Kishore Kumar, R/o
Second -C-178/B, Nehru Nagar, Ghaziabad, U.P.
..... DEFENDANTS

Whereas Canara Bank filed an application under
Order 9 Rule 9 R/W Section 151 CPC. You are
hereby summoned to appear in this Court in person,
or by a pleader duly instructed, and able to answer all
material questions relating to the application, or who
shall be accompanied by some person able to
answer all such questions, on the 05.08.2025, at 10
O'clock in the Court, to answer the claim; and further
you are hereby directed to file on that day a reply of
your defense.
Take notice that, in default of your appearance on the
day before mentioned, the application will be heard
and determined in your absence.
Given under my hand and the seal of the Court, this

Whereas, the undersigned being the authorized officer of the UMMEED HOUSING FINANCE
PVT. LTD under the “Securitization and Reconstruction of Financial Assets and Enforcement
of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred under section
13(12) read with [rule 3] of the security interest (Enforcement) Rules, 2002, issued demand
notices to the Borrower/s as details herein under,calling upon the respective Borrowersto
repay the amount mentioned in the notice with all costs ,charges and expenses till actual date
of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount,
notice is hereby given to the borrower//Co-borrower/Guarantor/Mortgagor and the public
in general that the undersigned has taken Symbolic Possession of the property described
herein below in exercise the powers conferred on him under sub-section (4) of section 13
of the said act read with rule 8 of the security interest Enforcement Rules, 2002 on this date.
The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and dealings with the property will be subject
to the charge of the UMMEED HOUSING FINANCE PVT. LTD.For the amount specified therein
with further interest, costs and Chagares from respective dates thereon until full payment.
The Borrower’s attention is invited to provision of sub section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues,
Demand Notice sent under Section 13(2) and Amount claimed thereunder and Date of
Possession is given as under:

& M.K. EXIM (INDIA) LIMITED

Regd. Office; G-1/150, Garment Zone, EP.LP, Sitapura, Tonk Road, Jaipur -302022
CIN NC.; LE3040R010082PLCO07 111
Ermail:mkeximi@mkexim.com, websia: www.mkexim.com, TEL. NO. (141-3837501

EXTRACT OF THE STANDALONE AUDITED FINANCIAL RESULTS
FOR THE QUARTER AND FINANCIAL YEAR ENDED 315T MARCH, 2025

Name And Address Of The Borrower, Co Borrower | Demand Notice Symbolic
Guarantor Loan Account No. And Loan Amount Date Possession Date
1) Paramjeet S/0 Khajan Singh (Borrower) 12-MAR-2025 | 27-MAY-2025
% whah_endsri WI/]oSI;reFr{n ,letiti(:obBorrowe;) Amount Due In Rs.
ajan oingh 5/0 hajpal (f,0-borrower Rs.955,696/-(Rupees Nine Lacs
4) Sagar S/o Premjeet (Co-Borrower) Fifty-Five Tt{o(usa?ld Six Hundred

All Above Residing At- House No. 233, Mahu Pati,
Deeghot (135), Palwal, Haryana-121105

Loan Agreement Date-08-02-2024 13-Mar-2025
Loan Amt. Rs.1100,000/-

Ninety Six Only)As On 12-Mar-2025
+ Further Interest And Other

(A= in Lakhs)
Particulars Qumarter | Quarter | Quarber Yaar Yaar
Enified Ended Ended | Endad | Endoed
[ 31.03.2025) 30012, 2024) 31.03.2024(31.03. 202513103 2024
. | Buited_|Un-audited] Ausited | Aucied | Audied
Tl Income from Operstions ______| 279734 | 243253 | 115658 | 484063 | 843313 |
hwed Profil{Loess) for the pancd [Bedora lax, | 52213 4157 42428 | 28088 | H06IET
Excsphonal andior Exfraandmary e
hed Profid{Lioss) for the penod Before tax. | 522,13 T41 67 42426 | 246088 | H06IET
|ieer Exoipiorsd and'or Exiracrdinany Rems) |
Hed Profie!iLoss] for the panod after bz -jartef' 24T H6 556 67 050 | TTERT | I534ED
Excephional andior Exlraandnary ilems) |
Talgl comprhensive incoms for the period | 347 95 ShE.BT | 30640 | TRORTY | 15310
|eampeisg pralil  (hess) Tor the padod {afar |
tax) and other comprehansive intoms
[=fler fax)]
Equity Share Capital ARG, rd | 403673 | 4038 05 | 403673 | 403673
Reserves (Excioding Revakaton Resare a3 I - - - 411122 | 1924.94
ghaw in the Batance 5hesl ol Fredous Year) |
Eaming Per Shara (of face value Rs. 1~ gech} |
[far condruing and disconlinued aperalions) :
Basiox 0Bg .38 0.76 4.k A.T6
Dilulizd [ &8 1.36 0.76 =46 £

DETAILS OF THE SECURED ASSET : All That Part And Parcel Of Residentail Plot Area
Measuring 7.58 (229 Sq. Yrds.) Out Of Khewat/Khata No 874/881 & Khasra No 335(1-2)
& Khasra No 336(3-9) Sitauted At Waka Deeghot, Tehsil Hodal, District -Palwal, Haryana.
Bounded As- East- Rakba Harkhayal West- Rakba Jaisingh & Kishor, North- Rakba Satbir
And Dilip, South- Rasta

NOTE:- 1. The s Audiled Slancalone Financal Resulls hinde bean revewed by the Audl Commdifes and
Approved by the Board of Diaciors of the Company &1 thelr Mesting hedd on Tuasday, 27t May, 2025 Thess
resulls nave boen audited by Satuary dudtors afthe Compary and have pxpressed an unguatified audit epinon
2. The e i8 an axfrac] al the defailsd formal of Francal Results [ed with e Sock Exchnges. under
Reguiation 3 ol SEBI | Listing Oblgations and Disclosare Requirements Regulation, 5015, The ful famsat of e
Standakina Finacial Resuls are availanle on thewebs e of Bomibery Siock Exchanga at hitp: v nesindia com

and alse an the Company's website & BEpowaw, miendm.oam, The S Gin alsd be actassed by scanning e
LR Code By Order of the Board
For MK. EXIM [INDIA) LTD.
gd-

Wanish Murlidhar Diakani

dealings with the property will be subject to charges of ICICI Bank Limited. - 20th day of May 2025. Munsirkn f Readel Date: 28.05.2025 Authorized Officer, Mr. Gaurav Tipathi Mobile- 9650055701 Place: Jaips S
! rﬁ; Bo fﬂﬁ'ﬁgﬂﬂi n . EE:EE;H gﬁin;c%fl E.i:? :; ?,t;':.l " ] ?ﬂ%&?cg‘p,gﬁmﬂ 2? N;:::;ne Commercial Court at Kasna, Court No. 1. Place: Gurugram, Haryana Ummeed Housing Finance Pvt. Ltd Date: 27.065.2025 BN OB 1124
Account Number 4 - Motice (Hs) Branch | Gautam Budh Nagar
1. |Umang Dhalll Utkarsh Agarwal! [Pvt. Plot No. 121, Khasra Mo, 726, Plot | December 21,2024 | Moradobod)|
TBMDEBOODOGSTI229/ Situated In Mouza Kazipura, 25 E#FEl!EE o I
ki SLLINE SR L s T — OCTAVIUS PLANTATIONS LIMITED
2. |Hoson Razol Irshad Hussain/  |Plot/ Gato Mo. 370/4, Situated At | April 102024 | Moradabad) . .
TEMDEOO0063ET 165/ Bhadaura, Tehsil And Distt. Moradobad | Rs. FORM A E, Registered Office: E-40/3,0khla Industrial Area Phase- I, New Delhi-110020
LBMDBO00006432113 Uttar Pradesh- 244001/ 23-May-25 188,124 | PUBLIC ANNOUNCEMENT % . Email: www.octaviusplantations.com | CIN: LE5910DL1384PLCO18466 | PAN-ARACR1502R
(Under Ragulation § of the Insolvency and Bankruptcy Board of India Octﬂ\uus EXTRACT OF AUDITED STANDALONE FINANCIAL RESULTS

The above-mentioned borrowersls)/guaorantors(s) isfare hereby issued o 30 day Motice to repay the amount,
glse the mortgoged properties will be sold after 30 days from the dote of publishing this Motice, as per the
provisions under Rules B ond 3 of Security Interest (Enforcement) Rules 2002.

ARG AT B 1

iinsalvancy Resalution Process for Corparate: Parsons) Reguiations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

FORTHE QUARTER & YEAR ENDED 313T MARCH 2025

CONCORD BUILDWELL PRIVATE LIMITED Amount in Lacs

Dote: May 28, 2025 Sincerely Authorised Officer, RELEVANT PARTICULARS
\ Place; Moradabod For ICIC| Bank Ltd. _/ 1 [Name of corporate dablar CONCORD BUILDWELL PRIVATE LIMITED Quarter | Quarter | Quarter Year Year
2. |Dale of incorporalion of corporale| 19702004 - 5. Particulars Ended Ended Ended Ended Ended
dabbar NO. 31.03.2025) 31.12.2024 | 31.03.2024 | 31.03.2025| 31.03.2024
3 |Authonty undar which corposale deblor | Registrer af Companies- ROC Delki i _ i v
i incorparatiad / regiglered Audited | Un-audited| Un-Audited| Audited | Audited
A |Corporale |gentity Mo, —bsited| UA5201DL2Z004PT 130093 _ :
Ligibibty-tdenlificaton Mo-of comiate 1 | Total income from operationzs 486,11 502 .45 1,128 B0 | 287558 | 2,445.14
dabbol :
P U BLIC N DTIC = 5 |Addresa of the reqistered office and|Regd, Office as per MCA Masler data: O-100, | 2 | Net Profit/ {Loss) for the period
ﬂ | Branch Office: ICICI Bank Ltd,, Plot No. 23, Shal Tower, 3rd Floor, New Rohtak iD= mog: iy, S Dorprie | Ptiell S MY Vot Fgs. Il et Dol b, (before tax, Exceptional and/or
'c.Ic, Baﬂk| Road, Kargl Bagh, New Delhi. 110005 dabbar &.hirmnu-uw W Extraordinary items) 25.24 31.63 61.45 95.26 195.56
The following borrawer(s) hasthave defaulted in the repoyment of principal and interest tewards the Lean ?:';,Eﬂ“ etiemiiar 5, Bhikaj Gana Place, Hew Laini} 3 | Net Profit / {Loss) for the period
f;;:l:t?rﬁes] nfu:lezfm n:-,lcm E!d::l nl-;;’h_e- L{rc;r}éi] r;n:'hgue h.e_en t:'.lﬂ 55#::: o5 Nnn-Ferfurn;nPg .ﬂ..s?eltf:h (M F'A:l.d g [T T e e g T ME?; hefore tax(after Exceptional and/ar
otice was issued to them under Section 13(2) of the Securitisotion and Re-construction of Finonciol Assets an RSB O CAMGEAG AR 025 ' _ r n i ; iR 1.4 -
Enforcement of Security Interest Act, 2002, ot their last known oddresses. However, it has not been served and are 7 Eazp:agcsalgzl thuan::l e U Ejaplan":uer L TR TR g | Exlraordinary items) 25.24 31.83 61.45 95.26 195,56
Hj_UF'-'fﬂ”-'hL"”Q natified by way of this Public Notice. e L o resciufion process Insoiwancy commencement date Le: from 18 March 4 | Net Profit / (Loss) for the pernod
5r. E.tume of tl-Eg B:.rﬁ::-.-er.-'l_gg- Description of Securad gu:etnf héqﬁcc sent! | WPA R [T e T ffr:; e after tax{after Exceptional and/or
Mo, > 58 utstanding as on d registratien m ] iGarg : . ,
i A?!Eﬁ’:fﬂurﬁiﬂéﬁ & A |:.|rE5n5 Assetio be enfonced Date of Notice ay insofvancy  professional acting  as| BB Reg. Mo Extraordinary items) 23.53 28.74 63.43 a7.01 178.08
f : : - arirn rag ot fagsianal BB A-D02P-H0031 5201 7-201 81 0903 :
L. | Jitendra Kumaor Yadaw Sushma  [Heuse Mo. C-15, Block C Meenakshipuram 05-05-2028f  |28/02/ ; L*':L:srs;iw;ﬂ j:nr:“aa:lf:ﬁ g ':'ﬁi-iér'u's's' D54, Evd Fioo:, Doferce. Calory, Tiawl 2 | Total Comprehensive Income for
‘;uduv."[rl:tlE- I'-.-'Ieenﬁr-t M;e&nk;h; Caolony Mowaona Rood, Meerut- 250001 Rs, 30,094,953 2025 resoiution professionl, Bs registered | Dalhi 110024 the peric;rj [ﬁi.'ll'r'lpl‘lﬁlr‘lﬂ PI‘:‘JﬂHﬂLﬂEE]
EEEIESEi.-' fll,":_'f'"“ DN e Rs. 1,78,169/- = 'ﬂ; e Hnal;d — Ems-apaéﬂ:ﬁfa;:"télmm T for the period (after tax) and other
- i ress and @-mai W used o U [ oor, g et m, Plot | T
TEMRTOOO06818262/ eidctos - vl e i | N A0, B et 52 Niwda, UP = 338 - Comprehensive Income (after tax) 24,11 28 60 63.16 B7.11 177.44
LEMRTO0006E39062 ___{resolution profassional Email id: cirp.concordbaildwalifgmallcom | 6 | Paid up Equity Share Capital
] | g ! ] b it - 11, [Last date for submesian of clairs M8 June 2025 {14 dave caloulated fram 36 May J2038)
& E:iEst{?EIthh?lwz R/t S;rh;m ;'Eflaf Thisg o mﬂrﬂdﬂ?ﬁﬂr:”;ﬁgl o) “?-03-3015 U}‘ﬁgg’ T2 [Classes of craeifore, § any, ndsr|Not Applleatie =1 (Face Value Rs 10/-) 300.0 300.0 300.0 300.0 300.0
b WL, f rihe - 5 : . pipall 5. claugs (b al - sub-saclion (BR) ol EETTE CR D e R L T T D ey S e T
EI 'ﬂizguhf?é} th;:::rrFrzﬂEcileaslh ¥ Eﬂ rrllaﬂrl:gr;' :;agﬁg;ﬁ;;ﬁﬁ;ﬂ;tpﬁd By | 245042400/ seclion 21, ascerisined by {ha inberim 7 | Eaming Per Share {of Rs 10/- each)
s ; L ' sufion profassia [ i i 2
Ale:- LBMRT00005262804 Situated At Revenue Village Roshonpur e T P Sasieano AR K01 AnDUElzan et &0 24 = 2.
Daurii, Pargano-douralo, Tehsil-Sardhana, idanlifiad b | me  AudhenEed .
District=-meerut, Uttor Prodesh 250001 E:F:__:_,rm"“ze ,_::{:m;lw E: ;T;“ Notes: | |
' 3. | Kunol Kaushik! Shivam Kaushik/ |Residental Fiat Built On Plot No.69, 07-05-2025 03/02/ 1 { Thres riarmes 'nr gach class) - : o e . 1) Tha ahlu-.le is an extract of the detailed format of result for Flnaxjmal }rs.-arlenﬂ.ad l'-.|1:ar_::h .31. 2025
House No.234, jattiwara, Uttar | Ground Floor, Khasra Mo.120, Sitauted At Rs. 2075 4 b g:ﬂmﬂ:g&:ﬂ I":':;-'!;:;'f:‘l“-ﬁ'::i’-g::_“h'l-ﬂ't-l"_'l':ffl'l;'l':"""-"""“"‘-""-‘5 filed with stock exchange under Regulation 33 of the SEBI (Listing Obligation and Disclosure
Pradesh Meerut- 250002/ Mansarovar Garden, Revenue Villoge- 21,07.940/- recrapunbalives are Svamibia it il A _ Requirements) Regulations 2015. The full format of the said results are available on the website
Ajc- LBMRTO0005225080 Mohkampur. Meerut, Uttar Pradesh- 250001 Notice is hereby given that the National Comgany Law Triounal, New el Bench-ll nas ardered of BSE Limited at www.bseindia.com as well as on the company's wehsile at
These steps are being taken for substituted service of Notice. The above borrowers andfor guarantor’s (os the commencemient of 8 corarete insolvency resolulion process of the COMCORD SUILDAWELL (www oclaviusplantations.com)
opplicable} isiore advised to moke the outstanding payment within 60 days from the date of publishing this PRIASTE LINTES o 6 Marck 2023 (g o grder b bt fecohed vida amal on 26 Moy Wi aettie: of the Bisnd
Motice. Else, further steps will be token os per the provisions of the Securitisation ond Re-construction of E'Il::a;md'h: e L So b o o Yy order o & Boar
1 T -1 F " . & 100 ) d i ELF Jre NeEneoy 20 bgran 1o suhmi
Financiol Assets and Enforcement of Security Interest Act, 2002, lhese claims. with proaf on o bafare DB June 2025 (14 days from 26 May 2025 ko thes mbesim For Octavius Plantations Limited

Ik‘l‘::l-_n::ﬁnse: Boy 28, 2025, Ploce; Bareilly Sincerely Authorised Officer, For ICICI Bank Ltd,

I{.‘:ﬂ.‘!"!'ll“l_ll'l”I"!":-'-E.":'\,'ﬁii,ll'i“r'l“l"ll!i'!lﬂ’!'!l’lﬁﬁﬁ.|'.IF!I'||i':'§-."|!"!IiU!';.ﬂiI"I$|:I_'!|'||r:,l"'\';-C:" 10

The financiel creditors she® submit thelr cleims with proof by electronic means aaly, All other
creditors mey subimit the claims with prood In persen. by postor by eleclroms maans;

A financial cradibor bedanging 1o a class, as lisked against the endry Mo 12, shall indicaba s choica
of autharised represantative (reem among (Be thnee irscheency prafessionals lisled sgainsleniny
Mo, 13 loact as authionised represemative of Ihe dass [spedify dass] in Form Ga. = Mol Agplicabla
Submission of false or misleading procds of claim shall sltract penalbas

(Sd/-)

Raj Kumar Jain
Whole Time Director
DIN : 03505168

Place: Delhi
Date: 27.05.2025

>
FPICK

FRICK INDIA LIMITED

CIN : L74899HR1962PLC002618
Registered Office: 21.5 KM, Main Mathura Road, Faridabad, 121003

Telephone No. 01292275691-94 Email: fod@frickmail.com Website: www.frickweb.com

STANDALONE AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31.03.2025
(Rs. in Lakhs)

&di-

Sapan Mohan Garyg

Interim Resolution Professional

In the matier of Concard Bulldwedl Private Limsted
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FRICK INDIA LIMITED
CIN : L74899HR1962PLC002618
Registered Office: 21.5 KM, Main Mathura Road, Faridabad, 121003
Telephone No. 01292275691-94 Email: fod@frickmail.com Website: www.frickweb.com
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S- Pal'ticu|ar8 Quarter Ended Yeal' Ended Address and e-mail io hq used for :nmﬁpmﬂpﬂwj lz. B2, Bih FI'-“-;"'I.
No. 31/03/2025| 31/12/2024 | 31/03/2024 | 31/03/2025| 31/03/2024 Date: 27 May 2.32.5 Tovppe T, [Thism, ":'IEﬂ'I.nr:if:-l |I:‘j.4::::'r ﬂrsmfrgﬁmf;:iuép mzf;ﬁ: CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31032025
(Audited) |(Unaudited)| (Audited) | (Audited) | (Audited) Place: New Defhi b el e (Rs. in Lakhs)
Revenue S. Particulars Quarter Ended __Year Ended
I Revenue from Operations 13,565.14 | 12,512.36 | 15,137.78 | 43,694.44 | 48,128.91 No. 31/03!2025 31/03{2025
Il | Otherincome 12963 | 24514 35614 | 1,068.15| 1,239.84 (Audited) (Audited)
[l | Totallncome (I+l) 13,694.77 | 12,757.50 | 15,493.92 | 44,762.59 | 49,368.75 Revenue
IV | Expenses [ Revenue from Operations 13,565.14 43,694.44
Costof Materials Consumed 759735 | 8118.09 | 9,853.73 | 2876551 | 32,654.48 FORM A Il | OtherIncome 129.63 1,068.15
Changes ininventories offinished goods, work-in-progress i HEM;;-:?;'& ﬂm::nnur;ﬁﬁﬂﬁg:suam o il | Totallncome (I+ll) 13,694.77 44,762.59
and Stock-ln-Tradg 1,263.79 588.04 | 1,043.08 577.95 980.88 (insolvency Resolition Process lor Comorate Persons) Requiations 201 ) IV | Expenses .
Employees Benefit Expenses 1,826.60 | 1,529.10 | 1,722.98 | 6,327.33| 5,989.70 SOR THE ATTENTION OF THE CREDITORS OF Cost of Materials Consumed 7,597.35 28,765.51
Finance Cost 78.63 70.00 95.84 264.21 32586 HONEY BUILDERS LIMITED Changesininventories of finished goods, work-in-progress and Stock-in-Trade 1,263.79 577.95
Depreciation & Amortisation Expense 113.49 96.27 71.49 33362 | 238.39 RELEVANT PARTICULARS Employees Benefit Expenses 1,826.60 6,327.33
Other expenses 122424 | 98642 | 1,282.06| 3,875.31| 3,886.73 T [Name of corporale debicr HONEY BUILDERS LIMITED Finance Cost - 78.63 264.21
Total Expenses (IV) 12,104.10 | 11,387.92 | 14,069.18 | 40,143.93 | 44,076.04 2 Dma; of incomoration of comerate | 1511172001 (D)?ﬁ;?:fgf:fés%\momsatlon Expense 1 ;;24212 ; g?ggf
xl .F;;:fllztxt:)e::;z:ax (|||-|V) 1,590.67 1,369.58 1,424.74 4,618.66 5,292.71 1 :;IE;IH“? Linder “:,;;-ﬂ :ururlm::lr Ragstrar of Companies- BOL Delk Total Expenses (|V) 12’10410 40’14393
E FEHLNDE |15 INCorpara ragrsearg i ioi -
a) Currenttax 1329 | a7851| 35427| 121500 133940 | || |Comporate icamuty Mo - bimied | [2E203DLZ00TLG 113154 vy | Eronitbetore share of(loss) ofa ot venture andtax l-I) LT 618,06
b) Deferred tax a5y | (57.99)| (1383 (7080)| (2291) Lty —ldersbostion—Ho—ef are of (loss) of ajoint venture (V) (18.10) (18.10)
, ' ' ' ' ' e e : VIl | Profit before tax (V+VI) 1,572.57 4,600.56
c) Income taxforearlier years (9.22) - (256.13) (9.22) | (256.13) B |Addess of [he registerd ofiice |Regd. Office as per MCA Master data: 0-100 Pockel| | | v | Tax Expenses
Total taxes (VI) 359.53 320.52 84.31 1,134.98 [ 1,060.36 {mnd ilrnuﬂmll offica (if - any) of I;'i Hﬂ'll_li:;':lr Witar, Prigse |, Easl Delbi, Delbi, inda, a) Currenttax 413.29 1215.00
H . COTROrERe decHor L] ) ’ )
VIl | Profit after tax for the period (V-VI) 1,231.14 | 1,049.06 | 1,340.43 | 3,483.68  4,232.35 P Cther Office a8 per NCLT order- 224, Secand Floor, b) Deferred tax (44.54) (70.80)
VIII | Other Comprehensive Income (net of taxes) Somdalt Chamber 9, Bhikay Cama Place, New Dl c) Income taxforearlier years (9.22) (9.22)
(A) (i) Items thatwill not be Reclassified to Profit or Loss: (3.69) (4.01) (16.03) (15.71) (16.03) e ema :-;“:ﬂﬂ e Total taxes (VII) 359 53 1,134.98
(ii) Income tax relating to items thatwill not be aatectof oporale caitr | 2025 AT RIS ey VIIl | Profitafter tax for the period (VII-VIII) 1,213.04 3,465.58
reclassified to Profit or Loss: 0.92 1.00 26.85 3.95 4.03 7 |Eslimaled dale of cdosure of |14 Seplember 2025 (180" day calculaied from | IX | Other Comprehensive Income (net of taxes)
(B) (i) Items thatwill be Reclassified to Profitor Loss: - - (5.74) - - iewatvency resolion process. | Inachricy cemmencament: dote, ey drom 1R Merch (A) (i) Items thatwill not be Reclassified to Profit or Loss: (3.69) (15.71)
(i) Income tax relating to items that will not be e o e b ﬁi‘é— T ey s (i) Income tax relating toitems that will not be reclassified to Profit or Loss: 0.92 3.95
reclassified to Profit or Loss: - - - - - the Insalvency professiansl ecing IB&I Feg. ha. ; (B) (i) Items that will be Reclassified to Profitor Loss: - -
Total Other Comprehensive Income (VIII) (2.77) (3.01) 5.08 (11.76) (12.00) s inbarinh resolufion professional | IBEINPA-DIZIP-NDO3 52017- 201840903 (ii) Income tax relating to items that will not be reclassified to Profit or Loss: - -
IX | Total Comprehensive Income for the period (VII+VIII) 1,228.37 | 1,046.05| 1,345.51 | 3,471.92| 4,220.35 rollB (ool okl o ol bt ol S el Total Other Comprehensive Income (IX) (2.77) (11.76)
X | OtherEquity 30,219.71 | 27,311.77 regger&: .M,thE TR Email: sapantd \ityahoo com | X | Total Comprehensive Income for the period (VIII+IX) 1,210.27 3,453.82
XI | Paid-up Equity Share Capital (Face value of Rs. 10/- each) 500.98 |  599.98 60.00|  599.98 60.00 0. |Addvass and e-mal 1o e Usad for | Address: G- 621, 6° Floar, Towar G, Thum, Pistho, || | X1 | OtherEquity 30,201.61
. corespondence wilth 1he inderim | A-40, Sector 62, Moida, UP — 2013M XIl | Paid-up Equity Share Capital (Face value of Rs. 10/- each) 599.98 599.98
Eamnings Per Share (EPS) (Rs./ Share) resolution professicnal Ernail it cirp honeybuildersgigmail com - -
: : : il : s YRy - : Earnings Per Share (EPS) (Rs./ Share)
a) Basic EPS-Notannualised 20.52 17.49 22.34 58.06 70.54 11, |Last date for submission of claims |09 June 2025 (14 days calculated Ifom 26 May 2025) Basic EPS - Not lised 20.22 5776
b) Diluted EPS-Notannualised 2052 1749 2234|  5806| 7054 | |[T%  [Clsses of cediiors. € any. under| ol Apsiiatic g; Duted EPS - Netannalised 2099 576
lehimse (b)) Ol sub-sechan | [ = . .
Notes : teection 21, ascertained by the
1 The above results were reviewed by the Audit Committee and have been approved and taken on record by the Board of Directors atits o PV TSN OFY professional : , Notes: _ _ _ _ .
respective meetings held on 27.05.2025 and a limited review of the same have been carried out by the statutory auditors of the 3. |Memes of ingoiwancy | Mat Applicable 1 Theaboveresults werereviewed by the Audit Committee and have been approved and taken on record by the Board of Directors atits
company. 'L'ﬁﬁ‘iﬂf'g ﬁ:gﬁ“jj" E_j respective meetings held on 27.05.2025 and a limited review of the same have been carried out by the statutory auditors of the
2 The Company is primarily engaged in the business of manufacture, supply and execution of Industrial Refrigeration and Air itk Sile ._-ﬁ-._ﬁég sl company. o . . . . . _ .
conditioning systems. As the basic nature of these activities is governed by the same set of risks and returns, therefore, has only __ lforeachciassy = o . 2 The Company is primarily engaged in the business of manufacture, supply and execution of Industrial Refrigeration and Air
one reportable segmentin according to INDAS 108 "Operating Segments". t4. li&] RelavantFomms and Wiab Bnik: helpe:iibal gav. infenhomesdownioeds conditioning systems. Ag the basjc nature of these activitigs is governed by the same set of risks and returns, therefore, has only
3 The shareholders on 17th September 2024 through postal ballot has approved the increase in authorised share capital of the -i:::mii':l':ﬁim Ot e || _?_Ee reﬁortibllz Segmeqt;?hagcorfmgbto|2‘(|§)2/'A\fstr1]08 "?}Peraimlgbsig?"ﬁnts"- e rorised <h .
company from X 300.00 lakhs (divided into 30,00,000 nos. equity shares of T 10 each to ?_2,(}00:00 lakhs divided into 2,90,00,090 Nvoiica Is haieby Givan st ths Nalina Company Law Tbural. lew Dali BendlR hab crdared Core; sa r?re}r gm t;r% gg b sepd?mde%r 0 Orglé% ’ Eg: ae gt oShaz;ZSagfp;o;/g eacﬁ tlcr;%reza(s)g 0|n0 ngjakﬁgsde_: 'dse da'rr?t ;azp(l) 8\ 0% 008
nos. equity shares of X 10 each) and also approved the issue of bonus shares by way of capitalisation of General Reserve in the ratio {he commencemant of 8 comarate ir,;.:mni £y resciution process of the HONEY BUILDERS pany . (divided i U, 10S. equity 4000 Ivided | 00, 00,00
9:1. Accordingly on 4th October 2024, the Board of Directors of the company had allotted 53,99,775 nos. equity shares having face LIMITED on 18 March 2025 {Acopy of arder has been received vide smai on 26 May 2025). nos. equity shares of ¥ 10 each) and also approved the issue of bonus shares by way of capitalisation of General Reserve in the ratio
value of ¥ 10 each against 5,99,975 nos. of total equity shares existing as fully paid up in the Company and post issue, the issued, ;En'frﬂlfﬁfﬁm%”g ﬁl'fr:lél:'fﬁﬁll'ﬂ' L%E;ﬁlﬂﬁﬂrﬁr}fmﬂw o :g htgi;":ﬁll:ﬁglﬂrﬂe';‘;ﬁ_m: 9:1. Accordingly on 4th October 2024, the Board of Directors of the company had allotted 53,99,775 nos. equity shares having face
subscribed and paid up share capital of the Company ¥ 599.98 lakhs (divided into 59,99, 750 nos. equity Shares of ¥ 10 each). professional at the eddress mentoned sgainstentry Nao. 10 value of X 10 each against 5,99,975 nos. of total equity shares existing as fully paid up in the Company and post issue, the issued,
4 The Board of Directors have recommended a dividend of viz. Rs.0.40/-per share (Previous Year Rs. 4.00 per share i.e. 40% of face The financial craditors shall submit thiair claims with proof by slectronic maans. only, All other subscribed and paid up share capital of the Company ¥ 599.98 lakhs (divided into 59,99,750 nos. equity Shares of ¥ 10 each).
value) subject to the approval of shareholdersin the ensuing annual general meeting. J_:}:f;f;ﬁ’;’;‘ﬁfﬁg:‘g:__‘:ﬁg':‘s;;'l: :::;E;ﬂ'”ﬂﬁ’ﬁ%‘amﬁ ELI*.Jrﬂszn:rﬁjzfﬁme hchiobs 4 The Board of Directors have recommended a dividend of viz. Rs.0.40/-per share (Previous Year Rs. 4.00 per share i.e. 40% of face
5 During the quarter, Frick India Limited (FIL) has entered into joint venture agreement with M/s Mayekawa Mfg. Co. Ltd., Japan of sutharised representalive from amaong the thed insoheency professionals listed against entry value) subject to the approval of shareholdersin the ensuing annual general meeting.
(Mayekawa) on January 13, 2025 and incorporated a new company Mycom-FIL India Private Limited (a joint Venture entity) (JV No12 o actas authorised representative of the class [specify cass|in Form CA - NotApplicatie | 15 During the quarter, Frick India Limited (FIL) has entered into joint venture agreement with M/s Mayekawa Mfg. Co. Ltd., Japan
Company) on 27th February 2025. As on 31st March 2025 the total paid equity share capital of JV company is Rs1,000.00 lakhs, in Submission of false or misleading proofs of dlaim shall altract peralies (Mayekawa) on January 13, 2025 and incorporated a new company Mycom-FIL India Private Limited (a joint Venture entity) (JV
the proportion of Mayekawa- 55% and FIL-45%. Sapan Mokan GE;?; Company) on 27th February 2025. As on 31st March 2025 the total paid equity share capital of JV company is Rs1,000.00 lakhs, in
6 The figures for the previous periods/year have been regrouped / rearranged, wherever necessary. The figures for the quarter ended intesim Resokution Professional the proportion of Mayekawa- 55% and FIL- 45%.Considering the above, the Company has prepared its consolidated financial results
31st March 2025 and 31st March 2024 are the balancing figures between the audited figures in respect of full financial year and In the matter of Heney Builders Limited for the quarter and year ended 31st March 2025. Thus, previous period/ year consolidated figures are not given as there was on joint
reviewed year-to-date figures upto the third quarter of the financial year. IBEI Regn. No.: IBENIPAODZIP-NDDG1 5520171810903 venture in those periods.
For and on behalf of Board o, DA AN ancl Binal i Wikt 151 Forand on behalf of Board
Frick Indiia Limited e Nt M o 00 bttt Frick Indiia Limited
Sd/- AFA valid up to 31-Dec-2025 Sdr-
Jasmohan Singh Address and e-mail to be used for correspondence: C- £21, &h Floce, Jasmohan Singh
Date : 27.05.2025 Chairman & Managing Director Date: 27 May 2025 Tower C, [ Plot No. A4, Sactor 82, Nosda, UF -201301 | |pate : 27.05.2025 Chairman & Managing Director
Place: Delhi DIN- 00383412 Place: New Deihi Emaltid: cirp honeybulders@amail.oom | |pjace: Delhi DIN-00383412
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HEXA TRADEX LIMITED
- HEXA CIN - L51101UP2010PLC042382 .
@ e Regd. Office: A-1, UPSIDC Indl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)-281403 SMEG . THUAUEST 3fea EW wiedw e fafes
N - . " . AN THIEeE: 503 AR 504, 5 HTw, Sh-<aiich, TR eRal, Sher 79 TS, aigT Fa
Corp. Office: Jindal Centre,12, Bhikaiji Cama Place, New Delhi- 110066 Gnhashakti (3., 400 051 ¥ e+ RS, e T, 2P A, W A 111, Wi & i
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025 i Kb, i Pterms UIER, *=TE-600095, ey
 Lakhs) ae wwiaat ot faeht Bg feent g
s Standalone Consolidated whavfa fea (uj'ch) ﬁmtr%zooz & frm s( 6;}%%13;;11121 uﬁ;qu:;;ﬁ; feq arfufvam, 2002 ot ferita il qar Werdw o
No. Particulars Quarter Ended Year ended Quarter Ended Year ended 1 A aﬁg o oS ?: ;F"? 3 :Eren) i }ﬁ)z@;‘ i;&m fa G"%T 3 iy afg ?W%h_ P S S
31.03.2025 | 31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024 | 31.03.2025 | 31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024 T, o T T S AR e e e (7 ) B Se AW e e M) (S 9 merenE
Refer note 1| Unaudited |Refer note 1| Audited Audited |Refer note 1| Unaudited |Refer note 1| Audited Audited m’ S A B R TR A A S B S A Fae e A e R A A e 6
1. | Total income from operations 1.17 675.09 - 677.25 2.27 172.89 766.56 (362.92) 1,245.50 | 13,323.64 ?1‘—!‘«1?31)0‘;@ K : = Rifer gm ’ s * R fifer ( “ “%a@.%’n ‘E;
2. | Net profit/(loss) before tax (11432) | 59694 | (11259)| 29253 | (346.62) | (331.87) | 48597 | (571.01)| (179.79)| 11,753.84 N wﬂw 5 qﬁ' "F%' e ifq‘;i e e prt 1 e et fifr el e et ’
3. | Net profit/(loss) after tax (109.84) 442.41 (85.08) 187.87 (259.29) (369.38) 2,618.56 (147.33) | (2,494.71)| 9,228.70 ’ 3°
4. | Total comprehensive income for the period /year [Comprising profit/(loss) .| wEr( ),/ ) - afea e | EfemR | fewdt s
for the period/year (after tax) and other comprehensive income (after tax)] 6,833.35 | (37,288.82) | 23,354.91 | 83,874.57 | 96,516.06 | (8,088.31) |(48,770.97) | 39,063.37 | 64,665.92 | 158,146.80 . * AW o @ ferern B i fafr Eacical
5. | Paid up Equity share capital 1,104.91 1,104.91 1,104.91 |  1,104.91 1,104.91 1,104.91 1,104.91 1,104.91 1,104.91 1,104.91 RUE i T fafar
6. | Other equity 374,016.17 | 367,182.82 | 290,141.60 | 374,016.17 | 290,141.60 446,767.60 | 382,101.68 1 T F. 609139211520744 |9om de, sl @i, 1S 1 @R, B o4 % AR %, gul = 28.05.2025 | 27.06.2025
7. | Earnings per share (of % 2/- each)(*not annualized)" 1. o etw E= fie W w134 9 AR, At 60 o T, 480 @ T H H,| 23 50,000/~ | P 1100
(1) Basic (%) (0.20) 0.80* (0.15)* 0.34 (0.47) (0.67) 474" (0.27)* (4.52) 16.70 T & =< fie WA TEAT 632,633,642 3R 643 F A, o WA, ool o el 4
(2) Diluted (%) (0.20)* 0.80* (0.15)* 0.34 (0.47) (0.67) 4.74* (0.27)* (4.52) 16.70 2. e & i 3 & § R, FoY TaTe TRIEYH % AT 9 S ST % 01.00 ==
Note: 3, 3 AT 2, (-1, 39| AR, T fewti-110059 2,385,000/~ .
1. The figures of the quarter ended March 31, 2025 and March 31, 2024 are the balancing figures between the audited figures in respect of the full financial year and the published unaudited year to date figures upto third quarter of o & foeqa fom ud v e § qom feRol eMR GRed GMeR 1 dewme fi® W (https:/BidDealin e
the respective financial year which were subject to limited review by the auditor. https://www.grihashakti.com/pdf/E-Auction.pdf) ¥ +ft wrerenfa & | ssgeh HfererR 4 emefio e, siferpd safe 1 7, Heled =, 8527134222,
2. The above is an extract of the detailed format of Standalone and Consolidated financial results for the quarter and year ended on 31st March 2025 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing %9 : Ashish.Kaushal@grihashakti.com 721 5t frefia 2, Hiarget 4. 9320697801, - : Niloy.Dey@grlhashakti.com & werh ¢ wehd |
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and Consolidated results for the quarter and year ended on 31st March 2025 are available on the websites of the Stock -
Exchanges (www.nseindia.com/ www.bseindia.com) and on the Company's website (www.hexatradex.com). W feee sifrepa wereRTd,
Ehﬂ EI On behalf of Board fafd : 26.05.2025 S S e
ForHexa Tradex Limited
Sd/- T T
Ravinder Nath Leekha
Place: New Delhi EI"IH Chairperson REEIRED E'TW"
Date: May 27, 2025 Scan QR Code to view Results DIN : 00888433 (R feamen SR feenforamm i€ (@it =atmal & fog fearar e

uferan) fafwew, 2016 & @)

& faced fafwes & wised & gammd

AMTL ADVANCE METERING TECHNOLOGY LIMITED e Bl Bpe s e e
Regd Of.: LGF, E-8/1, Malviys Magar, Mear Gesta Bhawan Mandir, New Delhi - 110047 'm 1. |hTORE SR 1 A i foced fafwes
Corporate Office:C-4 to C11, Hosiery Complex. Phasze-Il Extension, Moida-20130% an Fn Homes Lid U fafesT, yoH da, fFrax urg REn 2. |®iae STeR % A & fara 15/11/2001
CIN B L31401DL2011PLCITIIES Tall 0120 8358777, Emailcorporaied@phkrgroup. in Webe waw phrgroup.in w Yeo ‘ﬁﬂ ;rsx feee—110019 > T o s QT o e
Audited Standalone Financial Results for the Quarter and Year | Audited Consalidated Financial Results for the Quarter and Year & - - BT 011 -26435815, 2643023, 011-26487529, 7625079108 4. |(ORe YgaE gE U45203DL2001PLC113154
Ended 31st March 2025 { © in Lakhs) | Ended 315t March 2025 { T in Laikhs) g9d: delhi@canfinhomes.com CIN: L85110KA1987PLC008699 5. |FMite TTeR & USigd 3R GO e, A | THE AR S % AR Teldd HEe:
Stamdabone Consolldated qRPAMe-IV-A [ﬁﬂm 8(6) D q—\rq’$ E}@] IS B, T E-109, Wihe T, TR @R, w11, = e, fee,
Particulars Quarler Ended Yzar Ended Quarier Ended [ Year Ended e GuRkral & fawr @ fau fasr A W{ 1;%_25 ST =
395t Mar-25| 315t Dec-24 | 315t Mar-24 315t Mar-25 | 315t Mar-24 | 315t Mar-25 | 315t Doc-24 | 315t Mar-24 | 3st Mar-25 | 31t Mar-24 fachia arRaal &1 gfdsgfaever ik gAftaior gom gfosffa fea gads 224, fidr e, e S o, Farh @,
(Audited) | (Unaudited) | (Audited)  (Audited) | [Audited) | (Audited) | (Unaudited) | (Audited) | (Audiled) | (Audited) Jftrfr, 2002 & @ty ufsq ufesqfa fea (uad=) frawmae 2002 & fArm faelt — 110066
Talal Revenue hom cperalions 376 86 | #4627 | 42TR2] 220776|  aa2star /AT 3845 46445 | 2348685 | 23992 8(6) @ YT & dgd 3rdd ATRTAT DI faspl =g fabr Ja= 6. |tz SRR % waiel # foaren AW fafer 18 T 2025 (SR F U 26 TE 2025 FH H §2)
Prafit) [Lags) befors tax and axcaplonal fems rans) | |-iE-1 E5| |2Eu'. ) 1':1.1E- '-'E- | (ITE.AT) (10,3 -'| (453.47) [2&7.14) | -'}3L* 1E| | -;E-'.I'. 2 NIRELIN BERICIUICICIN a_é ¥ U H Holg q(ﬁ) =1 ‘”*C%(ﬁ)ﬁaﬁ j\j\d'ﬂ El \xj\ldl 7. |feaTen e sk i STAIG TN 14 fader 2025 (feamen Y& e i fafa Faf| 18 7
Excephonsl Hems Net - Gami|Loss)] ol : ! | - A z = =1 : 2 f& JInd oFeR & U 9ud /9aIRa frerafdia sraer wwf, e Hifds 2025 ¥ 180 )
Proft | {Loss) bafora s and afer exceptional tsms | (12016 | We155 | (e | saﬁ?u:' mean | mwan|  wusen | merd | e |' 201.22) Sl B 61 813 fAfies, T wlw, 1% feell 2 & siireet SR gRi| s si woem 3w & o & o o | e e
. | G s L O 5 O, i AL o okttt I ! el | R o | IR v U fpar o 2 (@oleR) N BHd IR WOR o T OR, ferarent FteR w1 A @R dolteRor HeE IBBI Wsfishol @& IBBI/IPA-002/IP-N00315/
_Ff'_r.'.! _tf“' r”-"."..'}'ff*'.':_“.‘l'f’ '."_“__-__. | AT209B}| (45165)) (28431)] 1996.76] {| &b mean | ime )| (#53.47) ! 1267.15) [ (530.16) (20122} it fap™T HAR <Efr§5 ‘j?‘(ﬁ efret ‘\f)raﬁ? IR ‘j;’ﬁ T Wﬂ; g?ﬂ IR 3R 2017-2018/10903
I?La rhm“'r':;'&:”"‘: '"':::;"E I'I':' e ':'?"':':: i : ' - ' (‘TI—\’.E_\')Tﬁ';T‘ﬁﬁSﬂFHdvIQI 3R AT ST Ul 2 ATt 18T &l aRW & A || o aﬁ@‘;:g;’@ﬁ% SHARE A GUR 1 ;?1;[3%754, 9o A, fSha lel, 78 faeell — 110024
MpEnsin fl (Lo Toe the [FENGE 'aller Axl [ _ qdr : sapan10@yahoo.com
ard ohar camprehensive incoma (fer tax)] (T2946) | (4S506) | (28420) (4061} | (1TBAB) | (T10T2)|  (45406) | 285e8) | saztg) | (20417) mgwg Wﬁég fngﬁ%?)ﬁww; ﬁ;é‘g?%zg@rﬁ g(;‘g % éawﬁﬁa a%@ T T T T e T e o e e e
: . . { . ! : . - ! . , : : ] ,
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wilh the stock exchanges where the Equity Shares of ihe Company are presendly listed {ie., 'BSE Limited’ / 'BSE"), Kakional Stock Exchanges of India Limiled (“NSE") and Securities and % o g
Exchange Board ol India [ SEBT), ST T 37 e A A RIEBTd ferfives () & o Svur S wE ar| | | TR B WA S A ¢ R W, S, e WA T-40,
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'/, NAKODA GROUP OF INDUSTRIES LIMITED| [ o ni e [ o
_unrmﬂ* ._arf-:im -;fq . 200 & raa  Zeftle Tt oo il F 1 @ s :.r::tr:ﬁ-?.
| MAK 0w . CORPORATE IDENTIFICATION NUMBER: L15510MH2013PLC249458; wifer BUTUS Mt afrsfts | voomy | ot . .
e T Registered Office: 233, Bagad Ganj, Nagpur - 440008, Maharzshira, Indig; Tel No.: +51 -07122778824; Email; csimnakodas.com; Website: www nakodas.com C CaGI e , HEn | H5E THTH AT o= ul f:-un]c'.l:l national bank
Contact Persan: Mr. Rishi Upadhaya, Company Secretary and Comaliance Offices HMLDOTIET2 Feite Fart 3. 3p |46T33156-46723405 | 512236 [ 250 e ...t name your can MANK opon
SECOND AND FINAL CALL NOTICE TO THE HOLDERS OF PARTLY PAID-UP HMLO0STTs | TG WRGA | S 10| Alsesedseuis | &187 | 0 QAR T, wife TaX5, MR 32, SREITE TRAT, THUTH
EQUITY SHARES HELD AS ON THE RECORD DATE I.E., FRIDAY, MAY 09, 2025. ];E':‘;';_"”":"'?"‘" vl I S g : cs8230@pnb.co.in
In tarms of provisions of the Companies Act, 2073 (8617 read with the releivant rules made theraundar, and tha Labier of 0fer daled May 30, 2024 ('Lettar of Offer’}, tha Secand and Final 16001ETE-1G00TEE2.| 197175 s 1. Y TS eI
Gall nobee s bean sand in alectronic made 1o the halders of partly paid-up aguity shares (Shareholders') whoss e-mail addresses are registersd with the Gompany or ifs Registrar and 16001883- 16001834 | 137176 02 - B Fav—01, fRaTadyR BT, 99 ¥S dTefl Tefl, THUTH, 122002
Sheare Transter Agent (‘RTA) or Depositery Participantis)-as on the racond date i.e.; May 09, 2025. Further, physical copy of the Secaond and Final Call Notice along with the detailad 'fE”'J?DE]E'E':'E?‘EE'E_‘ A 17630 4 2. s aifra YT, Nl Fae—o1, feamrgR e, 7 W T e, JOUTH, 122002
instructions, ASBA Form and payment slip have been sent vide permétted modes of dispatch, at the registered addresses of thase Shareholders &) wha have not registered thelr g-mall 20070562-20070568 | 317630 ) 37 ST AT TV Ha% 541,28, BT FaR—8Y, Proe oiew Ufid whe, ARy O,
atiiness with the Comgany or its BTA or Depositery Parficipant(s); or b) who have specifically regisiered thelr request for the hard copy of the same. The Company kas completed the | T 2 [43355896-43356765 | 505370 | AT THATH—122002 )
dizpatchon Thursday 13 May, 2025 HmiooatesT | e O M. @2/ | 44727991-34728360 | 527900 370 3. sircft Tavferar, o Fav—01, RITIYR BTa, 99 WS dTell Tefl, THUTH, 122002
The Rights issue Committes of the Company ('Board'}, a1 its meeling hesd on Friday April 25, 2025, kad fied Fricday, May 09,2023, a5 the record date for the purposa of ascertaining the HMLOO 19567 | wealg e 3 3 20 | A4169570.44170445 | S069E4 At I YAl TSI ddR —541,/28, Tie [aR—6Y, Mdc died ufedd e, SO ura,
holders of Rights Equity Shares 1o whom the Second and Final Call notice, would be sent. The Board also at the same meeting had approved making the Second and Final Call of T10.00/- THoT RET 3 ToUTH—-122002 o ) ]
[Rupees Ten Daly), {Outof which Rs. .00 will be adjusted towands face value-and Rs. 6.00 will be adjusted towards secorities premium] and fixed the period of Secondard Final Call from Lo 19968 | ﬁm#ﬂ‘tﬁﬂ F 02 | 4410634171315 | 506085 P fawa: 15 W 3iTfhd AT R —01, (WERT TR 1314, 32-33) ¥ ﬂﬁm el
which call maney will be payable from Monday, June 02, 2025 to Monday, June 16, 2025 both days inclusive ("Second and Final Call’). The sams was intimated to the stock exchanges ok R : 9 g aegal Bl ger @ ferg Mifew, Rraer wma 15.50 af o1 2, forad w7 & famn
on April 25, 2025 - Ko 139.5 @7 Wic (YuR YRAT) &1 $as TRAT @, M dNIR, 99 s drell e,
: : : prees _ HMLD1 19532 ST 0y | 247BB1G-24TEBES | ADGES 50 Tefl iR 25, MUTA TR, fFER—IAYR B1a, MuTd TR, Teiia d it w@of aar geh
_Aunurdmuhr.’rha Second and Final Call notice has been served as per the detailz given below: . “mﬁﬁf 14770766-34275316 | 194557 50 B e
Peymont L L Duriion e e e e e e e e R e el
Period Monday, Jung 02, 2025 Monday, June 16, 2025 (Latest by 5.00 p.m.} 15 Days L T 5 AT e ?ﬁ—ﬁ;,,—ﬂ ferfaa © dl o wfed faofefe 1awgm| |78 900 o S & & Soia fiedt w6t € Hakn o Aifad pe 9 g7 24 A7, 2025 3T
a. Online ASBA Theough the website of the SCSBs” T g T o i SR W A i mretarra-ihﬂ-@hemmmumrg;mm W SARFA?' %—2002 l @13(4) E?Q‘ﬁ T €1 o fore T & I S sifefre @
b. Physical ASBA By submitting physical application o the Designated Branch of SCSBs ™ | IS | T e, S 1 e B Y TS S WA 5 (I e o | | WO @ S 4 g A & e & w2 _
: ; i AT 2 BHR U feTd 29.03.2025 UG 15.04.2025 & HIEH 3, TH AT SURIGT [FIRAT &V TS FIRT
c. Onling Using the 3-in-1 onling trading-demat-bank account wharaver offgrad by brokers 5 T el Bl ger) @) el el bl S b i |
Mode of | 'd, Cheque/ Demand Drafl (made [Nakoda Group of Industries Limited-Second Cal Manay-Escrow Collection-R A/C (For Resident shareholders) | it T At REE| | oroe g fer fvar o & R g v o Rifer @ 7 Rl & ier S fiedt vl
Faymenl | |payable to) Makoda Group of Industries Limited-Second Call Money-Escrow Coliection-NR A/C (For Non - Resident sharehalders) | FHEI/-| |y 9 g awqelt @ 8T <, 3er o S awgai 3 99 3/ Fuer @R < qer fam a9
(1) Please visil Mips.//www.sei goin/sebiweh/other/ OtherAction. do?doRecogmsedF = veskinlmid=35 to refer o the list of existing SCSBs r : 7 et e e :ﬁ IR SITAG 0T et 3 ST Y T |
[Self-Certified Syndicate Banks] fe=tm : 26.05.2025 w0 e o,
{£] Avanaiie oty fo resident shareholders

In accondance with the SEBlcircular no. SEBLHOVCFD/DILY/CIR/23482020 dated December B, 2020, Sharahalders can also make the Second and Finat Call Maoney payment by using the

facility of Bnked anling trading-demat-bank accown [E-'-in-1 type accounis], provided by same of the brokers, Eligeble Shareholders must log into their demat account and wnder the refevant m m m
sectan proceed with the payment for Second and Final Call Money of Nakada Group of Industnes Limited. Eligibés Shareholtars are raquasied to check with their respective brokers for

exact process to be followed, Eligible Shareholders may please note that this payment method can be used only if the concernad broker has made this facility available fo their customer, b it s o 3 R 3 e

The Campany, Advisor or Regestrar to the issue will not be respansibe for non-availzh@ty of this paymant method to the shareholdars 3 AT WIS § 40,3, FEET AAINEE 89 w2, Ty el 110020

In cage the sharehalders opt to pay throdgh chaqerdamand, the payment skp (stating Full name of tha SokarFirst Jaint Applicam, Second and Fnal Call Nohice Ma,, DP D Chard 10 N O(\tn vins’ ERE: wewoctavissplantaticns.com | CIN: LES310DL1984PLCOTA466 | PAN-AAACA150ZR

rriest bie prasanted af Axis Bank Limited branchas a11be lollowing es2tion an o belora Monday, June 16, 2025 W s P e 4% 31 'lllﬂ 2025 B AR forrdt sty o & ﬁiﬂ[

For Resident Mumiai - Axis Bank, Jeevan Prakash Building, Ground fiaar, Sir PM Road, Fort, Mumbai 400001, Hyderabad - Aoos Bank, 6-3-879/8, Sacond and Fnal Aoor, G e 2Xeaats g ool =1 | i

Shareholders Puba Radiy Greenlands, Begurmpsal Read, Hydesabad B000TE; Kalkata - Axis Bank, 7, Shakaspear Sasani, Kolkata 700071, Chennai - Axis Bark, B2, Dr, it @l
Radhakrighna Salai, Mylapore. Chennai 00004, New Dalhi - Axis Bank, Statesman House, 143, Barakhamba Road, Mew Dalts 110007 ; Bengadum - fds Bank,
Mo.8, M.G. Hoad, Block &, Bengalwrs 560001 Abmedabad - Axis Bank, Trishul, Opp. Samartheshwar Termgle, Ahmedabad 360006, Jaipur - Axis Bank, 0-156, T L L AT W HHT
Green House, Ashok Marg, C-5cheme, Jaipur 302001, Vadodara - Axis Bank, Vardhaman Complex; Dpp GE Brace Course Circle (North), Vadodara 380007, 3 f Foramraft Formrh Fermrdt ferardt formrdt
Noida- Axis Bank, B2-83, Sector 76, Noida 201307; Panvel - Axiz Bank, Raje Complex. Pigt No. 1984, Shivaji Chowk, Fanvel 210206 Pune - Axis Bank, [ndra A

Pushti, Dgp. Ferqusson Callege Gate 2, Pune 411004: Chandigarh - Aods Bank, SC0 343-344, Sector 35-B, Chandigarh 150022 ndere - Axis Bank, Kamal Palace, BEDSERAS |12, 0008 | S1.07 7008 | P05 SHEN| SNBSA0TY

1 Yeshwant Calony, Yestwant Niveas Road, Indare 452003; Surat— Axis Bank, Digvijay Towers, Opp. 55 Xaviers School, Ghod Dad Read, Surat 395007 Nagpar - Fw i i | ﬂ%ﬁﬁ ﬂiﬂiﬁ Aol
Adls Bank, 8.G. Hausa, Rabindranath Tagore Road, Besidas Board Oflice, Civl Linas, Nagpur 440007, Lucknow - Axis Bank, 3193, Ground Faar, | & 1l Faar, e . : g o = ;
Lucknow 226001 Gangann - Axis Bank, 500 29, Sector 14, Near Huda Office, Oid Dedhi, Gurgaon Road, Gurgaon 122001 ; Thane - Axas Bank, Dhira) Baug, Near 1| sl ¥ g sy 436.11 502.45 | ! 28 Ell:: 2,875.58 2,445.14
Hari Miwas Circle, LBS Marg, Thana (West), Thana 200602; Havl Mumbal - Axis Bank, Vardhaman Chambers Co-op Society, Plat No B4, Sector 17, Vashl, Nawi o | aafer # q s o/ (eif)
Mumbai 400705; Rajkod - Axis Bank, Titan, Near KKY Gircle, Kalawad Road, Rajkot 360005; Kanpur - &xis Bank, 16/104 A, Civil Lines, Irfrarnt of (GA| Bhawan, AyfEa Ay S wug AN g8l
Kanpur 20007 ; Jamnagar - Axis Bank, Jakday Arcade, Ground figor, Park Cly Main Road, Wr Joggers Park, Jamnagar 361008, Faridabad - fuis Bank, Shap Ko 6, ) g5 54 41 &1 61,45 a5 96 195,56
Crawn Complex, Meighborhood Ko.2, 1-2 Chowk, NIT, Faridabad 121007 Gandhi Nagar - fugs Sank, Gandhi Ragar Milk Consamer Ca-op Union, Plot Ke 436, A B i 5 -l prest
EE“HHI‘"-IE. G::I."Iljhlr"iiﬂﬂr 3&?':'15 3 Fud LLd -Edﬂrtl |_| ':E. EL’H Pl L] -"'.l {E '|r.::|:|
For Non-Regident| Mumbai - Axis Bank, Jaevan Prakash Budiding, Ground fiooe, Sir PM Road, Fort, Mumbal 400001, New Delhi - Axis Bank, Statesman Housa, 148, Barakhamba ,{m“mm 1Y/ MeTa] SR el
Shareholders Road, New Delhi 110007 C qﬂﬁr] 25.24 31.63 61.45 95.26 195.56
*Furiher, wrreference to iha ramsachon of Cal Monigs, the Company has aopoinfed Avs Bamk Limited, a5 ihe Bankerfor the Cal Money nofice, wie sgreement dated 147 May, 2025, ) e _1? ﬁ T T m '
Zharefiolders are reguested to make the Second and Final a8 money gayment o or belore Monday, June 16, 2025, Please note thal, falure 1o pay the Second and Final Call Money, 35 el e b L ) ”‘T- ?L*' "'m "f' {"'r :'
aforesaid, shall render the Rights Equity Shares, including the amount already paid thereon. Kable to be forfeited in accordance with the Act. the Articles of Association of the Company and (woanfaa T/ E SR s
tha Littar of Ddfar o i) 23.53 28.74 63.43 a87.01 178.08

Shareholders may also note that;

i The LSIN ING236Y 01028 representing parily pald-up eguity sharas of facevatue 310,00/ (Rupses Six Oaly} {3 6.00 pald-up) has been suspended by the Stock Exchanges effective
Friday, May 09, 2025,

5 | @i gy w9 e arg sl dg
amm A lmf) (a3 uram) 9w &=

ii.  Theprocess of corporate acton for converting the partty paid-up equity shares to the fully paid-up equity shares under the present 158 INS236Y0 028 for the existing fully paid-up NS W (# ) el 24.11 28.60 . G3.18 gr.n 177.44
equety shares, allotied by the deposiories, |5|351|maredt-:&_tlec-:lmr:-ﬁtgrlm*_hln1pPrlu_:n'JEfEwe,-ahs.frumlhnIastuatgfﬂ-*fn&tirrg_:hepa'.'r-l_erdnfE-ecnrmﬂnEFinaIEalla_ssﬂpulﬂEEd 6 | Had ghedl saw gaft (& 1w /-
I":E;;E:'; ﬁﬁ;ﬂhugﬂxﬁf%ﬂiwﬂﬂhe corpaeale agtion, the partly paid-up equity shires shall be coméertad into fully paid-up @quity shares and would be creditad to 1SN _ s 4e) 9000 00,0 200.0 200.0 200.0
ii. Al Elgible Sharghalders shauld mention in tha Application, hisher PAN numbar allotbed under the Income Tax Act, 1961, Applications withowt PAN will ba cansiderad incomplete and 7 | amm wfer graw (. 10,/ — W)
are lable to be rejected el dw egeyce (afdwrEa ul) 0.78 0.96 21N 2.90 5.94
Al correspondence in s regard may be addressed e Begistear o ihe [ssoeat beaw mentiened address: - -
BIGSHARE SERVIGES PRIVATE LIMITED Are:
Dffice Mo, $6-2, B* Floor, Pinnacie Business Park. Mext to Ahura Centre, Mahakali Caves Road, Andheri East. Mumbai - 400 093, Maharaghtra, India. 1. Gudien 31 wrd, pops @l s flly ad @ oRwm & Rego wrse @ e sy B R ad)
TelMo.: +91 22 - 6263 8200 ; Fax Mo.; +31-22-2638294, (geftaam it sty wedia arawmsag) e 200 & RAfE 23 8 oea Wi gerd b
Website: www. bigshareonling.com aifea fem o ) 9sa oReel @ oy weg divad fafes ) dewme www.bseindiacom @
E-mail ID: rightsissuei@bigshareonling. com, investor@Eigshareonlima.com H- | S @ dauge (www.octaviusplantations.com) Y FueeE @ |
Contact Person: Mr. Aniket i E arrn A
SEBI Registration No: INROOOO01385 R 3 Pefrés 2 Bre
For Nakoda Group of Indusiries Limited
On Behall of the Board of Directors (5. /)
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